FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF SCALEUP SYSTEMS INDIA PRIVATE LIMITED

1. Name of Corporate Person SCALEUP SYSTEMS INDIA PRIVATE LIMITED
2. Date of Incorporation of Corporate  |30/06/2011
Person
3. Authority under which corporate ROC Mumbai I, Maharashtra
person is incorporated/ registered Incorporated under the provision of Companies Act,
I 1956
4. Corporate Identity Number/ Limited | U72900MH2011FTC219294
Liability Identity number of Corporate
Person
5. Address of the registered officeand  [Amar Hill, Sakivihar Road, Powai, Near Santogen
principal office (if any) of corporate  |Mills, Mumbai, Maharashtra - 400072
person
6. Liquidation Commencement date of |05.06.2026
Corporate Person
s Name, Address, Email Address, Ravi Kapoor
Telephone Number and the 402, Shaival Plaza, Near Gujarat College, Ellisbridge,
registration number of the Liquidator | Ahmedabad-380 006
E-mail; ravi@ravics.com
Telephone No: 9825063147
IP Registration Number:
IBBI/IPA-002/1P-N00121/2017-18/10290
8. Last date for submission of claims 05.07.2026

Notice is hereby given that the Scaleup Systems India Private Limited has commenced voluntary
liquidation on 05™ June, 2026.

The stakeholders of Scaleup Systems India Private Limited are hereby called upon to submit a proof of
their claims, on or before 05* July, 2026, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders
may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Py’
Ravi Kapoor =
Liquidator for
Scaleup Systems India Private Limited (Under Voluntary Liquidation)
IP Registration Number:

IBBI/IPA-002/IP-N00121/2017-18/10290

Date: 08.06.2026
Place: Ahmedabad
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Advertisement giving notice about
registration under Part | of Chapter XXI of
the Companies Act, 2013

[Pursuant to section 374(b) of the
Companies Act, 2013 and rule 4(1) of the
Companies (Authorised to Register)
Rules, 2014]

. Notice is hereby given that in pursuance of
sub-section (2) of section 366 of the
Companies Act, 2013 an application is
proposed to be made to the Registrar of
Companies, Central Registration Centre
(CRC) that M/s Jyoti Steel Industries (Firm Reg.
No. BA-28964) may be registered under Part
| of Chapter XXI of the Companies Act 2013
as a company limited by shares.

L&T Finance Limited

Registered Office: L&T Finance Limited, Brindavan Building
Plot No. 177, Kalina, CST Road, Near Mercedes Showroom
Santacruz (East), Mumbai 400 098

CIN No.: L67120MH2008PLC 181833

Branch office: Kalyan

Corporate Office: ICICI Bank Limited, ICICI Bank Towers, Bandra- Kurla
Complex, Bandra {E), Mumbai = 400 051

PUBLIC NOTICE - E-AUCTION OF ASSIGNMENT OF FINAMCIAL ASSETS

In terms of the policy of ICICI Bank Limited (*ICIC] Bank") on Sole of Financial Assets and in fine with the
regulotory guidelines, ICICI Bank hereby invites Expression of Interest ("EOI™) from interested Scheduled
Commercial Banks! Small Finonce Bonks! ARCs! NBFCs/ Flsf Other Transferee [*Permitted Transferee™) for
purchose of “Twenty Seven (27)" Mon-Performing Assets (“Finonciol Asset”™) on the terms and conditions 1
indicated herein under "Swiss Challenge Method”. It is hereby clorified thot confirmation of the name of
successful bidder will be subject to the final approval by the competent outharity of ICICI Bank.

Base Bid Price Terms of sale Minimum Mark up
T 3375 million 100% in Cash 5 % of Base bid

Schedule for E-Auction:
5r. No. Activity

1 Submission of Expression of Interest {“EOI")
Execution of Mon-Disclosure Agreement June 10, 2026, by 500 PR,
("HDA" (if not already executed with the Bank)

rﬂ Regd. Office: ICICI Bank Limited, ICIC| Bank Tower, Near Chakli Circle,
ICICI Banlc | 0idrad Rood. Vadodaro, Gujarat. Pin- 390 007

@ L&T Finance

POSSESSION NOTICE
[Rule-8(1)]
Whereas the undersigned being the authorized officer of L&T Finance Limited, under the Securitization and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002, and in exercise of powers conferred by Section 13(12) of the said Act read with [rule 3] of the Security Interest (Enforcement) Rules,
2002 issued a demand notices calling upon the Borrower/ Co-borrowers and Guarantors to repay the amount mentioned in the demand notice appended below
within 60 days from the date of receipt of the said notice together with further interest and other charges from the date of demand notice till
payment/realization. The Borrower/ Co-Borrowers/ Guarantors having failed to repay the amount, notice is hereby given to the Borrower/ Co-Borrowers/
Guarantors and publicin general that the undersigned has taken possession of the property described herein under in exercise of powers conferred on him/her
under Section 13 of the said Act read with rule 8 of the said Rules on this notice.

Date & Time

2. The principal objects of the entity are as follows:

To carry on the business of manufacturing,

Demand Notice Date and Type

5. |Process of e-bidding {if required)

June 25, 2026 from 10:30 AWM. to 1130 A0, with auto
extension of 5 mins. till sale is completed

products, rounds, flats, angles, channels,
billets, ingots, rods, wires, strips, sections,

8. [Right to match by the base bidder, if required

June 25, 2026, by 5.00 P.M.

industrial steel components, engineering
products and all kinds of ferrous and

7. |Execution of Assignment Agreement June 29, 2026

non-ferrous metals and allied products for
industrial, commercial, engineering,

TERMS & CONDITIONS

Recourse Bosis™,
timalines at its sole discretion,

tiger) on the we
rocess shall be subject to terms
rties post execution of MDA,

conditions containe
Mr. Kiran Tadge (Mobile no. 9653685873) or Mr. Vij

ICIC1 Bonk will not be responsibleflioble in case of non-receipt of EOI

them to ICIC] Bank to ensure their porticipotion in the ouction process.

Diote ; June 00, 2026
;‘E‘_Id-l:i: s Mumbai

1. The auction for the finoncial Assetis) is under “Swiss Challenge Method”, bosed on an existing offer in hand,
who will have the right te match the highest bid. In case no bid 15 received which crosses the minimum markup,
Easze Bid will be designated as the winning bid if # qualifies os per terms aond conditions stipuloted. 3

2. The sale of oforesaid Financial Assetis) is on “As is Where is Basis”, "As is Whaot is Basis™, ond “Without
3. Bonk reserved the right to withdrow the e-auction, sale of finoncial ossets ot ony point of time ar amend any
Gger) o the weblits of SUCKon G3ency L6, MpS iccbank SucHonGer net g Getalied Dbove. Ihe e picding

s o Js_;_ggl_%hgﬂ_ﬁﬂagﬁ:umun‘l which will be mode available tg

5.For any further clarifications with regard 1o doto room, terms ond conditions of the oguction, kindly contoct
Kumar { Mobile no. 9820803292). For submission of

EOWBids, email ot kiran.todge®@icici.banl.in ond vijoyc. kumaor@icici.bank.in or send by post to Mr, Kiron Tadge
at [CICI Bonk Limited. ICTCT EEﬂrETGWEﬁ:BUHdm - Huriu ifunﬁﬁ:x. andra {E}, Mumbal - I‘ﬁ) 051,

ICICH Bank for reasons beyond the
cortrol of the Bank. Interested Porties ore expected to toke efforts to find ocut the stotus of commuunication sent by

7. This notice and contents hereof are subject to any prevailing laws, rules ond regulotions of India.

construction, infrastructure, automotive and
other applications, and to undertake all
activities incidental or ancillary thereto.

. A copy of the draft memorandum and articles
of association of the proposed company may
be inspected at the office at Kakad Bhavan,
4" Floor, Opp. Gaiety Galaxy Cinema,
30" Road, Bandra (West), Mumbai,
Maharashtra, India - 400050.

4. Notice is hereby given that any person
objecting to this application may communicate
their objection in writing to the Registrar of
Central Registration Centre (CRC), Indian
Institute of Corporate Affairs (IICA), Plot No.
6, 7,8 Sector 5, IMT Manesar, District Gurgaon
(Haryana), Pin Code — 122050, within Twenty
One days from the date of publication of this
notice, with a copy to the proposed Company

S/~ at its registered office mentioned above.

Authorised Officer Dated this 9th day of June, 2026

FORM A - PUBLIC ANNOUNCEMENT

(Regulation 14 of the insolvency and Bankruptcy Board of India
{(Valuntary Liguidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
SCALEUP SYSTEMS INDIA PRIVATE LIMITED

1 [ Mame of Corporate Persen SCALEUP 3YSTEMS INDIA PRIVATE LIMITER

2 | Dafe of incofporabion of cofparate paman | 30062011

ROC Mumbal I, Maharashira
Incorporaled under the provision

of Companies Act, 1956

3 | Authorily under which corporale parson
i5 incorporated | oragisiered

4 | Corporate |denlily Mo,/ Limiled Laability | UT2200MHZ011FTC 219294

[daniification No. of corporabe parsan

Amar Hill, Sakivihar Road, Powal,
Near Santogen Mills, Mumbal,
Maharashira - 400072

3| Addrazs of Lhe rageslerad ollice
and principal office (If any) af
corporale persan

6 | Liquidation commencemant date in 050672026
respact of corporale perscn
T | Name, Address. Email Address Ravi Kapoor

Telephone Mumber and the
registralion number of the Liquidaior

40Z, Shalval Pleza, Near Gujarat College
Efishridge, Ahmedabad - 380 106
E-mail ; ravighravics.com

Telaphone Ha | 9825063147

IP Registration Mumber
IBBIIPA-ODZNP-RO0T21 20171811025

L=

Lazt dale for submission of claims 05072026

Noiice is hereby given thal the Scalgup Systems India Private Limited has
commencad voluntary liguidation on O5th June. 206

Tha stakeholders af Zcaleup Syslems India Privale Limiled are heraby caliad
upan to submit 8 proot af their claims, on or bedore 051h July, 2026, lo the liguidator
al the address mentioned against item 7,

The Rnancial creditars shall subamit theer proa! of clams by eleglrame means anly, Al aiher
slakaholders may submil the proof of claims in persan, by postor by #eckranic maans.
Submission of false ar misteading proofs af claim shall sttract panallias,
Ravi Kapoor Liguidator for Scaleup Systems India
Frivate Limiled (Under Voluntary Liguidation)

IP Regtstration Mumber ;
IBBI/IPA-0D2/IP-MO0121/2017-18/10280

Dala - (4-06-2026
Place . Ahmedabad

PUBLIC NOTICE

NOTICE is hereby given to the public at large that the Original Title Deeds and
Original Share Certificate in respect of the schedule property described
hereunder have been lost/ misplaced, destroyed and are not traceable.
A First Information Report (FIR)/Daily Diary Report (DDR)/Diary Report (DR) has
been formally lodged with the Kasarvadavli Police Station with FIR/DDR /DR No.
762/2026 dated 03.06.2026 recording the definitive factum of the loss of the said
original documents.
The Intending Party Juhi S. Meghani and Gopal Gaware intend to create a charge
viz. equitable mortgage or otherwise on the undermentioned property(ies) to
secure credit loan facilities availed to be availed from the State Bank of India,
Home Loan Center, Chinchpokli Branch Code 17889.
Any person(s) bank, financial institution, corporate body or society having any
claim, right, title, interest, lien, or objection in or to the said property of the
undermentioned missing Title Deeds, Share Certificate by way of sale, mortgage,
charge, lease, tenancy, license, gift, inheritance, trust, possession, or otherwise
whatsoever is/are hereby strictly requested to make the same known in writing
along with certified supporting documentary evidence to the undersigned at the
Bank's Branch address mentioned below within 15 days from the date of
publication of this notice.
If no valid claim or objection is received within the stipulated period of 15 days, the
Bank shall proceed to accept the certified copies of the Title Deeds, finalize the
creation of the mortgage and process the credit facilities assuming that the little is
clear, unencumbered, and that no such adverse claims or third party rights exist.
Subsequent claims, if any, shall not be binding upon the Bank.

SCHEDULE OF THE PROPERTY

Property FlatPlotNo. : FlatNo. 11, Building No. 13

Floor &BuildingName : 1% Floor, Vijay Nagari Annex, Ghodbunder Road,
Waghbil Naka.

Society Name (ifany) : Vijay NagariAnnex CHS Ltd.

SurveyPlotCTSNo. : 136&138/5

DETAILS OF LOST DOCUMENTS

1. Original Title Deed(s) : Sale Deed dated 11.03.1999 bearing Registration ~ No.
P593/1999 registered with the Sub Registration Office at Thane.

2. Original Share Certificate : Share Certificate No. TNA/(TNA)/HSG/(TC)/
1342/2002. Distinctive Nos. 001 to 005 both inclusive of Vijay Nagar Annex CHS
Ltd.

Date : 09.06.2026

Place : Thane

ICICI Bank Llrnitr.-j,,.-
Name of the Applicant

For Jyoti Steel Industries

Manoj Swarajlal Chadha
Partner

RECOVERY OFFICER
Authorised U/Section 156(1) of M.C.S Act 1960 And there under Rule 107 of M.C.S Rule 1961.

Attached : THE SHIVKRUPA SAHAKARI PATPEDHI LTD. Mumbai, 103, M U Chambers
1st Floor, Opposite Anupam Cinema, Goregaon East Mumbai 400 063.

FORM “Z2”

[ See sub-rule (11)(d-1) of rule 107]
Possession Notice For Immovable Property

Whereas the undersigned being the Recovery officer of the SHIVKRUPA
SAHAKARI PATPEDHI LTD MUMBAI under the Maharashtra Co-operative
Societies rules,1961 issue a demand notice date 12.03.2024 calling upon the
judgment debtor MR. SACHIN BALARAM GAIKWAD, MR. BABU BALARAM
GAIKWAD, MR. SUCHIT SIDDHARTH KASARE to repay the amount mentioned
in the notice being Rs. 6,35,527/- (Rupees SIX lakh thirty five thousand five
hundred twenty seven Only ) with date of receipt of the said notice and the
judgment debtor having failed to repay amount, the undersigned has issue a
notice for attachment date 08.06.2026 And attached the property describe
herein below.

The judgment debtor having failed to repay the amount, notice is hereby
given to the property described herein below in exercise of powers conferred
on him/her under rule 107 [11(d-1)] of the Maharashtra Co-operative
Societies Rules, 1961 on this 08t Day of JUN of the year 2026.

The judgment debtor in particulars and the public in general is hereby
cautioned not to deal with the property and any dealings with the property
will be subject to the charge of the Recover Officer, SHIVKRUPA SAHAKARI
PATPEDHI LTD., MUMBAI for an amount Rs. 6,35,527/- (Rupees SIX lakh
thirty five thousand five hundred twenty seven Only) and interest thereon.

Description of the Immovable Property

Room No. 404, B wign, Gurudatta Apartment, Near Datta Mandir,
Manvelpada Gaon, Virar (E), Tal- Vasai Dist- Palghar 401 302.
Area 200 Sq. Ft. Built Up.
Bounded :
On the North by
On the South by
On the East by
On the West by
MR. SANJAY H. BORADE
Recovery Officer
(Rule 107 of Maharashtra Co Op Soc.
Act 1960 Rule 1961)

Date : 08/06/2026
Place : PALGHAR

29 DELTA core Lisiren

Registered Office: Daita Howsa, Plot No, 12, Hornbxy Vellard Estate,
Cir. Anrniie Besant Road, Mext to Copper Chimnay, Worll, Mumbai - 400018
CIN Moz LESAS3IMHISO0PLCAZETI0, Tel Mo 31-22-69874700
Email 1D: secratarial@deltincom | Website: wivw dellacor.in

MNOTICE TO SHAREHOLDERS
TRANSFER OF EQUITY SHARES TO INVESTOR

EDUCATION & PROTECTION FUND (IEPF)

Shareghalders are hareby informad that pursuant to Secton 124 of the
Companigs Act, 2013 read with the Investor Education and Profecfion Fund
Authority (Accounting, Audit, Transfer and Refund) Rules, 2016, {the nules) as
amended from Hme 1o bme, the Final Dividend declared for the Financial year
JMB-2019, which remainad unclaimed for & periad of savan yaars will be
credited to IEPF on Monday, 28" September, 2026, The comesponding shares
on which dividends were unclaimed for seven consecutive years will also be
transferred as perthe procedure sel outin the rules.

In compliance with the rules, individual nolices are being sent 1o those
shareholdars whose shares are liakle 1o transfer to IEPF, The Company has
also uploaded the delails of such shareholders on ils website viz
www. delaconp.in

Motice |2 further given to the shareholders to claimfencash the unpald!
unclaimed Final Dividend ralating o financial year 2018-18 and cnwards latest
by Wednesday, 9" September, 2026 50 that the shares are nol fransfered io
the IEPF, It may please be noted that if Dividend remains unclaimediunpaid as
on the due date, the Company will initiate the process for transfer of shares of
such shareholders 1o the IEPF Authorily.

On transfar of tha Dividand and tha shares to IEPF, the sharaholders may claim
the same by making an applicaticn to the |EPF Autharity in Form |[EPF-5 as per
the Rutes, The said Form is available on the website of Ministry of Conparale
Affaies i@ W mca.govin

For any gueres on the above matter, Shareholders are requasted o contact
tha Caompany's Registrar and Share Transfar Agent, a: mantionad bakow:
Purva Sharegistry (India) Private Limited,

Linif Mo, 9, Ground Floor, Shiv Shakti Industrial Estate,

J. B, Baricha Marg, Lower Parel (E), Mumbai- 400001

Ermallid: support@punvashare.com

Placae: Mumbai
Date: 9" June, 2026

For Delta Corp Limited

Sd/-

Dilip Vaidya

Company Secretary & Vice President - Secretarial
FCS NO.7T50

Bandhan
Bank

i {

Reglonal Office : Netaji Marg, MNr, Mithakhali Six Roads,
Elfisbridge, Ahmedbad-6. Phone: +91-26421671-75

SYMBOLIC POSSESSION NOTICE

MOTICE is hereby given under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest &ct, 2002 and in exercise of powers
conferred under Section 13{12) read with Bule 3 of the Security interest (Enforcement) Rules, 2002, the Authorized Officer issved demand notice to the Borrowers
on the date mentioned against the account stated hereinafter calling upon them to repay the amount within 60 days from the date of receipt of said notice. The
borrower having falled to repay the amount, notice is hereby given to the Public in general and in particular the Barrowers that the undersigned has taken the
Symbolic Passession of the property described herein below under Section 13{4) of the said Act read with Rule 8 of the said Rules on the date mentionad against
the account. The borrower in particularand the Publicin ganeralis hereby cautioned not to deal with the property and any dealing with the property will be subject
to the charge of the Bank for the amounts, interest, costs and charges thereon. The borrowers/mortgager's attention isinvited to the provisions of sub-section (8}
of Section 13 ofthe Act, in respect of time available, to redeem the secured assets.

~

2. |Release of Offer Document along with June 10, 2026, . . . . Loan Borrower/s/
Preliminary Information Memorandum [“FIM") processing, rolllln.g, drawmg,l forg|.ng, Account Co-borrower/s & Description of the Mortgaged Properties : of Possession
IPost Execution of NDA) fabricating, machining, treating, importing, Outstanding
exporting, buying, selling, distributing Number | Guarantors Name Date Amount (') Taken
3. |Access To Dota Room For Due Diligence N L SR ’
9 From June 10, 202610 June 23. 2026. supplying and otherwise dealing in iron and H148542412| 1) Vishal Vijay Doke | All The Piece And Parcel Of The Property Address: Flat No. 1501 |23-05-2023 |Rs. 21,70,238.45/- 04-06-2026
4. |Submission of Bid Ferm June 24, 2026, by 5.00 PM steel products including bright bars, shaftings, 17073351, |As Borrower Admeasuring Carpet Area As Per Mofa 34.65 Sq.mt |.e 373 5q.ft And As On 22-05-2023 Physical
L £ . — f— steel bars, alloy steel bars, stainless steel H148542412| 2) Kalpana Vijay Carpet Area As Per Rera 32.32 Sq.mt., l.e. 347.89 Sq. Ft. Alongwith Possession

Doke As Co -
Borrower

17073351L 3.91Sqg.mt l.e. 42 Sq.ft., Balcony Area On The 15th Floor, A-wing Of
The Building Known As Elara Situated At Marathon Nexworld,
Gavdevi Road, Betawade Goan, Dombivli (east), Thane

Maharashtra 400612.

the date of demand notice till payment/realization.

Date: 09.06.2026
Place: Kalyan

The Borrower/ Co-borrowers/ Guarantors in particular and public in general is hereby cautioned not to deal with the property and any dealing in the property
would be subject to the charge of L&T Finance Limited for an amount mentioned in the demand notice together with further interest and other charges from

Sd/-
Authorized Officer
For L&T FINANCE LIMITED

Acting bn its capacity 8% Trustee of various Arcil Trusts
Arcll office: The Ruby, 10tk floor, 29, Senapati Bapat Marg, Dadar (West) Mumbal-400 D28
Websgite: hitps:/fauction ancil.co.in;

R cil

Pramler ARC

Asset Reconstruction Company (India) Ltd. (Arcil) cin-Uss999MH2002PLC 134884

PUBLIC NOTICE FOR SALE THROUGH ONLINE E-AUCTION IN EXERCISE DF THE POWERS UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS

AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (SARFAESI ACT) READ WITH RULES &, 8 &9 OF SECURITY INTEREST (ENFORCEMENT) RULES, 2002
Wotice is heraby sven to the public in general and to the Barrower (5] )/ Guarastor (3] § Mortgagor (3], in particular, that the below descnbed immosable propertyies mortgagedicharged o the Asset
Reconstruction Company (India) Limited, acting in its capacity 5 Tnestae of various Ancil Trusts (CBRCIL} (pursuant to the assignmant of financial assat wide registered Assigrmant Agreements), will be
zold on “As is whara i”, iz is what &7, “Whatewar thera is” and "Without recourse basis® by way of anbing e-auction, for recovery of outstanding duesaf togathar with furthar interest, chamges and costs
gte., a% detailed below in torms of the provisions of the Securitization and Reconstruction of Financisl Assets and Enforcament of Security Inbarast Act, 2002 {"Act"] read with Rufes &, B and 9.of the
Securty Interest (Enforcement] Rules, 2002 ("Rulas”),

Name of the LAM Mo & Trust ““""h““"fE;rl“:“".i Possassion | pate of TW“;;’“P““"' E'::]"" Resarve E”:‘f
. BE per SARF otice | type and ; and Area ney Brice ime
| St S MM | fated 01022020 | gate | "oPOCDOR Degosit (EMD) E-Aiction
!.lnfrul.ur: Ravikant Rakesk Purchit | PUSDPULONSO000050 | ARCIL-Retail | 10.74343/- ason31- |Physicalon| Willbe Residential Rs. 70007 Rs.7.10.000/- | On29-07-
|| Co-Barrower: Shalinidevi Rakash D247 Loan 012023 » further 05-09- | arranged | Property Area (Rupeas [Rupeas Sowen 024
|Purahit Guarantor: Miteshkumar Manappuram Home | Portfolio- Interest theneon 2024 | on reguest| Admeasuring 460 | Seventy One Lakhes Ten | a; 3.00 pM
|Rakosh Purahit Finance Limited (MHFL)|DE7-A-TRUST|  +Legal Expenses, 5. FL. Thousand anly) | Thousand Only)

Lobhy West- Opentosky Morth-Opento shy Sowth-Flatnop-303

1, Ksown a5 52l Astha”, Constructed on the NA land boaring survey no. 232, Hissa no. 11, lying bedng and sifuated af wilage Dongare, Taluka Vasal, District Palyghar, Makarashtra, 400203 Boundaries East-

[Pend'mg Litigations kmown to ARCIL | Wil Encumbrances Does knovwn to ARCIL

Nil

:fllame af Eu:ﬁlgt peErs 0 B i ler P;.EﬁE[‘]i\}ﬁ'ﬁ“ﬁﬁﬁH—iﬁﬁEIﬂE[stﬁnﬁ@&mmmmﬂhnm&ﬁuuml

|Last Date for submission of Bid___| Same day 2 hours hefore Auction___ Bid Incrementamaunt: | Asmentioned in the BID document
| |Demand Draft to be made in name of: | ARCIL-Retail Loan Portfolio-087-A-TRUST | Payable at Par
RTGS details ARCIL-Retail Loan Partfalio-087-A-TRUST, Trust Account No: 57500001224262, HOFC Bank Limited, Branch: Kamia MiL, Mumbai, IF SC Code: HOFCOO00542

Terms and Conditions;

toget the securad asset conveyed (dalivered inhisfhes/its favowras per the applicable Laws.

ARCIL shall not be resporsible inany veay for any thind-party ciaims/rights duses,
aqyerrar, misstatemantor penisssan.

hilding of the above menticned auction sale

L Thehuction Sateis Being condwcted through e-suction through the website https: fauctioncarcil.cooin and as per the Terms and Corditions of the Bid Document, and a3 per the procadure set out tharein,
2. Tha hutharised Otfecer (A0 ARCIL shall not ba hald responsibla for intérnet connectivity, network pro@ilems, systemcrash down, power Failure ete.

3. Atany stageol the suction, the AD may scoept/rejest fmodifly/cancel the bid foffer or post-pone the Auction without sssigning any reason tharecl and withoutany prior notice.

4, The successful purchager/bidder shall bear amy statutory dues, taxes, fees payable, applicable GET onthe purchase consideration, stamp duty, registration fees, etc. that & reguired to ba paid in onder

b. Tha intarding bidders should make their pwn ndapandant enquiries)’ due diligence regending encumbrances. title of secured as=at and claims/rights/dues atfecting the secured ezzats, including
statutory duss, ete., prior to suebmitting thel bid. The auction advertisement does nat constitute and witl not constitute any commitment or any representation of ARGIL. The Sutharized Officar of

4. The particulars specified in the avction notice publiskad in tha newspaper kave hean stated ta the bast of the information of the undersigned; however undersigned shall not be responsibée [lishle for
7. Tha Borrower) Guarantors! Mortgagors, who are Ushle for the sald outstanding dues, shall treat this Sala Notice 25 3 matice under Rules B and 9 of the Secusity Interest [Enforcement) Rules, about the

8 Inthe event, the auction schadided hereinabowe fails for any reeson whetscevar, ARCIL has tharight to sell the secured aszet by apy ather methndsunder the prowsipns of Rule B[5) of tha Rulas and the Aot

Place: VIRAR | Date: 09-06-2026

Sd/- Buthorized Diicer, Asset Reconstruction Company (india) Lid,

Indusind Bank

Indusind Bank Limited

CIN: LES191PN1994PLCOTE333
Registered Office: 2401, Gen. Thimmayya Road (Cantonment),
Pune- 411 001; Tel.: (020) 6201 9000
Secretarial & Investor Services Cell: 701, Solitaire Corporate Park, 167, Guru Hargovindji Marg,
Andhen {East), Mumbai - 400 093; Tel.: (022) 6641 2487 / 6641 2359
E-mail ID; investor@indusind.com; Website: www.indusind.bank.in

NOTICE OF POSTAL BALLOT

NOTICE is hereby given pursuant to Sections 108 and 110 of the Companies Act, 2013 (“the Act’)
and other applicable provisions, if any, of the Act and Rules 20 and 22 of the Companies (Management
and Administration) Rules, 2014 ("Rules"), as amended from time fo time, read with General Circular No.
1472020 dated April 8, 2020, General Circular No. 17/2020 dated April 13, 2020, and subsequent
circulars issued in this regard, the |atest being General Circular No. 03/2025 dated September 22, 2025
and all other relevant circulars and notifications issued by the Ministry of
Corporate Affairs ("MCA") (hereinafter collectively referred to as "MCA Circulars™), Regulation 44 of
the Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements)
Requlations, 2015 ("SEBI Listing Regulations™) including any stalutory modification(s) or
re-2nactment(s) thereof for the time being in force, Secretarial Standard on General Meeting ("55-27)
issued by the Institute of Company Secretanes of India ("IC317) and subject to other applicable
laws. and regulations, approval from the Members of Indusind Bank Limited ("the Bank™) is sought for
Special Resolutions for appointment of Mr, Nilesh Shivji Vikamsey (DIN: 00031213) and Mr, Ravindra
Babu Garkipati (DIN: 00984163) as Non-Execulive Independent Directors, for a period of four
consecutive years from April 24, 2026 up to April 23, 2030 (both days inclusive) by means of Postal
Ballot, only by voting through electronic means (remote e-voling).

In accordance with the Act and MCA Circulars, the Bank has completed the dispatch of Postal Ballot
Notice on Monday, June 8, 2026, in electronic form only to those Members who have registered their
email address with the Bank / Registrar & Share Transfer Agent of the Bank (RTA') MUFG Intime
India Private Limited (formerly ‘Link Intime India Private Limited') / Depository Participants (DP) and
whose names appear in the register of members/ register of beneficial owners as received from the
depositories as on Friday, June 5, 2026 ("cut-off date").The said Notice is also available on the
website of the Bank at www.indusind.bank.in and the websites of the Stock Exchanges, i.e., BSE
Limited at www.bseindia.com and The Mational Stock Exchange of India Limited at
www.nseindia.com and on the National Securities Depository Limited's (MSDL) website at
www.evoting.nsdl.com

In accordance with the MCA Circulars, the Members can vote only through the remote e-voling
process, A person whose namea appears in the Reqgister of Members/List of Benaficial Owners as on
the cut-off date shall be entitled to vote through remote e-voting process on the resolution as set out
inthe said Notice of Postal Ballot.

Any person who'is not a Member as on the cut-off date should freat this Notice for information
purpose only.

The Bank has engaged NSDL to provide remote e-vating facility. The procedure for remole e-voling
is given in the said Nofice of Postal Ballot,

The remote a-voting shall commence from Thursday, June 11, 2026 (9:00 A.M. IST) and remain
open up to Friday, July 10, 2026 (5:00 P.M I5T). Remote e-voling shall not be allowed beyond the said
date and time and shall be forthwith disabled by NSDL. Once the vote on resolution is cast by the
Mambers, the Members shall not be allowed fo change it subsequently or cast the vote again.

Members of the Bank, who have not yet registered their email address and mobile number, are
requested to register the same immediately with their DP in respect of shares held in electronic form and
by communicating fo MUFG Intime India Private Limited in respect of shares held in physical form.

The Board of Directors of the Bank have appointed Mr. Alwyn D'souza (C.P. No. 5137) or failing him
Mr. Jay D'souza (C.P. Mo. 6915) from Alwyn Jay & Co., Company Secretaries, as the Scrutinizer to
scrutinize the remote e-voling process in a fair and transparent manner.

The result of the Postal Ballot will be declared within two working days of conclusion of remote
e-voting process i.e. on or before Tuesday, July 14, 2026, These results will be communicated to the

3. E. RAILWAY — TENDER

Tender Notice No.: e-Tender/2026/20,
Date: 04.06.2026. For and on behalf of
President of India, the Divisional Railway
Manager (Engg. ), South Eastern Rallway,
Kharagpur-T21307 mviles e-lendar for tha
following works before 15.00 hrs. on the
date mentionad aganst items and will be
apanad at 15.30 hrs. SLMNo.-1. Tender
Mo.: E-KGP-WEST-20-2026. Description
of work: Transporation of F\Way matenals
o different P.Way units: under the
jurisdiction of DEMWsast/Kharagpur.
Tender Valua: ¥ 84,66 5%0.99, Earnast
Money: § 160400, BLNo.-2, Tender No.:
E-KGP-WEST-21-2026. Description of
weorh: FHharagpur Qivision: Engagement
of consultancy for preparation of Detailed
Prgjecl Repor] IDPR] cum Technical
Feasibility Report (TFR} & GAD for
efimination of LCs by Road Over Bridgas
(33 Mos), Tender Valoe: T2.51,87,241.57
Earnest Money: T 5,03 600. 5L.Mo.-3
Tender Mo.: E-KGP-WEST-22-2026.
Description of work: Chirugoda Halt

CoonsirucEon of high leved platiom, FOB
& ciher passengar amenities under the
juriadiction of ADEMN/Ihargram. Tender
Value; T 612 73,146,156, Earnest Money:
T 12.25 500, Tender Documant Cost: 7
Cffor SLMo. 1 1o 3 each). Date of Opening:
20062026 (for 5hMNo, 1 & 2 each) &
6072026 {for SLMo, 3) Complation
Period of the work: 12 months (for Sl Mo.
1 to 3 each), Bldding start date: From
16062026 and up o 1500 heg. on
29.06. 2028 (for 5LNo. 1-& 2 sach) & from
22062026 and up to 1500 hrs. on
EOF 2026 [for S1MNo. 31, Interested
teanderers may visil websile
www. ireps.gov.in for full details!
descriptions/spacification of the tenders
and submit thalr bids onling. In no case
manual tender for these works will be
accepled, M. B.: Prospectve bidders may
reguiarly visil www.iraps. gov.in 1o
parhcipats in all lendars. (FR-285)

“IMPORTANT"

Whilst care is taken prior to acceptance of
advertising copy, it is not possible to verify
its contents. The Indian Express (P)
Limited cannot be held responsible for
such contents, nor for any loss or damage
incurred as a result of transactions with
companies, associations or individuals
advertising in its newspapers or
Publications. We therefore recommend
that readers make necessary inquiries
before sending any monies or entering
into any agreements with advertisers or
otherwise acting on an advertisement in
any manner whatsoever.

For

Nameofborrower(sf| Date of Demand | Date of Symbolic | Amaount O/s as an Stock Exchanges and will be uploaded on the website of the Bank at www.indusind.bank.in. The said Adverti SHIE 11
guarantor & Loan Description of the property mortgaged {Secured assets) ) 1 ; : :
prelsiainy Motice Possession Notice | date of demand notice results will also be displayed at the Registered and Corporate Office of the Bank. G S
Rakesh 5 Sathavilkar, | All That Picce Or Parcel Of Survey No B8, Hissa No 22, admeasuring About 29.75| 24 March 2026 05 June 2026 | Rs. 11,00,356.42/- In case of any query(s), the Members may refer to the ‘Frequently Asked Questions' (FAQs) TENDEH PA E

(Due as on

Pragati Rakesh
PERA LD 09 March 2026}

Sathavilkar
20004 100003698

5q Mtr, 5ai Residency, Kantasmruti Building, Flat No 404, Forth Floor,
Shivajinagar. Tal- Kalyan Dist Thane 421202, On Or Towards Morth @ As Per Plan,
&n Or Towards East ; As Per Plan, On Or Towards West : As Per Plan, On Or|
Towards South Az Per Plan

for Members and the e-Voting User Manual for Members available at the download section
of www.evoling.nsdl.com or call on 022 4886 7000 or send a request at evotingi@nsdl.com.
Alternatively, you may contact Ms. Pallavi Mhatre, AVP, NSDL on 022-4886 7000 or write to
her at T301, 3° Floor, Naman Chambers, G Block, Plot No. C-32, Bandra Kurla Complex,
Bandra East, Mumbai- 400051

Contact

JITENDRA PATIL
Mobile No.:
0029012015

Rs. ¥6,65,036.47/-
(Due az on
09 March 2026)

Pradeep Nakul Sharmalall That Piece Or Parcel Of Property Admeasuring 475 Sgft, Vibhag No| 20 March 2026 05 June 2026
Reena Pradip Sharma |41/108 grampanchayat Nilaje, Nisarg Park, Flat No 409, Forth Floor, & Wing, C

20004270000133 | Type Building , Pandurang Nagar, Niljegaon, Kalyan Shil Road, Dombiwali Eas‘Lf

For Indusind Bank Limited

Tal Kalyan Dist Thane, 412204. On Or Towards Morth @ As Per Plan, On Or| Sd/- ;

Towards East : As Per Plan, On Or Towards West : As Per Plan, On Or Towards| Anand Kumar Das ]_,iH'I{J]]I'lt‘: Nﬂ. )

South : As Per Plan l Place: Mumbai Company Secretary 67440215
kﬁ_Plau : Maharashtra, Date : 09 June 2026 Authorised Officer, Bandhan Bank Limited Date: Monday, June 8, 2026 (F6950) i L
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o e A ||t - 0908202 sfien, 5= =mmew | | NOTICE FOR LOSS OF SHARE CERTIFICATE(S)
- NOTICE is hereby given that following share certificate(s) of Vasundhara
m statz Bank °f Ind'a Rasayans Ltd. having its registered office at Shed No. 42, Phase I, IDA
H . e ‘ v ) Mallapur Hyderabad, Telangana-500076 are lost/misplaced. I, Sunita
MState Bank °f Indla T SFTH HASHE W ~ | '3 3Ahs”, 3 A, A 93 e, A W, Helwdl, Mahesh Mirchandani residing at 91, Lovely Home 9, Cuffe Parade,

Mumbai-400005, the Legal heir of below mentioned shares hereby gives
notice that the share certificate(s) in respect of the said shares have
been untraceable and | have applied to the Company for issue of
duplicate certificate(s)/letter of confirmation(s).

Folio no. Name Cert Dist Dist to | Shares
no. from
SHYAM BHAGWAN DAS 3295 | 929601 | 929700 | 100
MASAND 3296 | 929701 | 929800 | 100
$02943 | SUNDRI SHYAM MASAND
(Jh-1)

Any person who has/have a claim in respect of the said certificate(s)
should lodge his/her/their claim with all supporting documents with the
Company at its registered office. If no valid and legitimate claim is
received within 15 days from the date of publication of this Notice, the
Company will proceed to issue duplicate share certificates to me.

Place : Mumbai
Date : 09.06.2026

Sd/-
Name of the Shareholder
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